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8.8.2001|} Mr.Vikrant Gupta - Counsel for applicant
Mr.D.K.Swamy - Proxy of Mr .Bhanwar Bagri, for respondents.

- In this case no reply has been filed on behalf of
the respondents and Power has also not been flled.
The counsel for the appllcant subm1ts that he has

)serv@d a legal notice on behalf of the appllcant for

(;3_

redréssal of ner grlevances but the same has not been
replied so farl. He submits that ‘the appllcant is ready to

file a fresh representation for redressal of her
»grlevances and this O.A may be dlsposed of by giving -
necessary dlrectlon to respondent No. 2 ito dispose of the
representation of the applicant con51der1ng the grlevance'
of the’ appl:cant sympathetlcally by| a reasoned and

‘speaking order within a spec1f1ed perlod.

In view of the ‘submissions méde before us, Wwe
{\ direct respondent No. 2, _General Manager, Telecommunica-

‘ﬁ ‘ tion, District Telecommunlcatlon Centre, Jaipur, that in
| case the aplecant files a representatlon for redressal
of her grievances w1th1n one month from the date of
passing of this order, the same may be dec1ded/d1sposed
of by a reasoned and. speaklng order, w1th1n 3 months of
the date of |receipt of the representatlon, considering
the grlevance of the applicant sympathetically and having
regard to ner-experience. o %-
E : ‘ Wwith| the abdve directions, this 0.A is disposed

#}3/”' Lt of accordingly. : b
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